797 '
ST RrenfErer, Sl |

. (&t argem) _
W&— |75 /30 YHOUHOHI0 /202324 festi: 21/05/2024
T 9,
A
ST R s,
73 el

FM FAR 9 SR WS Y g 3§ UiRd ey fAid: 18.03.2024
a%m;aﬁmm S @ ol O oM/ FRY WA $ B
T H |

fawy — Ao WS sRa aifewr, 7 ool & A afovo Hw@T—440 /2023

HEIGY,

DI SWIGT [ATIS BT Fed g0 $Yd Bl B by | Tbd H A0 AT
ERa v, ¢ Reeh § A 3M0T0 TRT—440 /2023 A FAR T T o
AR T A F QORI ¥ Sed g § SR Y XS Uiard We—14,78 9 10
BHY: P AfE, Sovo W, @, Wfid, Sovo ygwer FrEer dre, e,
S, A, RN AvSH, SR qAT i), gie o wr, g § ok ey
fieh: 18.032024 & IUIG ¥ 3N/ ALY INTTIH mﬁg g ¥ 8]
ufd B | '

Holi[d: JATdd |

3N (Ffe) /
wﬁafﬁasm(@ﬁa)
B
TAE 9 dgfadid:
yfaferfy — fAmfaRaa @ garl U9 sawae sridrs sq Ui |
1— U |fed, Ydcd Ud @ied T, So%0 o, e |
1— e, Yda Td @fRed Aeumey, Sovo, d@s |
2— W0 AR, S HUSH, S DI IR fdareref Ut |
a— it 3ffopa =i, verrll arferaaa, s g affrew, A8 fach @i

et Ud savad erfard) g Uit |
/

/
IR e ([rfd) /
TN ARPRT (@)
S |




1 w0 N BRd JAfRrdver WIRI]Z?IQ% feeet # @fSra (3fovo)440 /2023

- 989 AR 9 IR YW TG AW W A0 URd & e Ul
WRHR BT U8 YR P g difsel IR (Instruction) e 8-

1. TETTE & SUE S ) aediel TRIeT & TS @ el Ger-1419 @ & 908
GEr-1 § Red 240 20 @1 Rren wdewr Rad ad2ote # wfe g e 9 9
TR R SR 9 YIS @ Sriae U aen-2679 / 15—1 fAd: 07.03.
2o19$mmmmwm$mwaﬁﬁmwﬁw
RO a¥,2019 & Y& I-53 el W13 (List of Proposed mining Area in District Jhansi
with Location of the area and quantity) @ GHid AEII—1 ¥ sifra @ wnfirer faar AT
(Hed—1 a1 IR fRATd: 07.03.2019 TG Herd—2 I0YHONR0,2019)

) STE G @ qeier ST & AH-eEle @ el We-1419 @ @ e g1 |
Rerd 240 20 89 W oW AE G Rerd /AR &1 Sovo Swwl (ARE)
Prae 2021 @ SEAR—4 @ T FR—23(2)(®) Td wrAes—1875(1) / 86—2017
R 14082017 § F T e & o ¥ weeRTd yeer -ffar g A
yorrel @ "W ¥ 05 9§ (ReE: 11.01.2023 A fAAid: 10.01.2028 ) Bl Ay &g A
e AR w3 S o g weee FaRi-geosgosio—T /135, T
yor, qedlel @ Ria—ReERE & g 8 wWad /e fe T g (e
AEARY fAid: 14.08.2017)

3. SRIES @ ueel R B oW QA Od AR ) o @fdd § @ Aol AR
BRI FRYS Y U4 Wed ¥ fRTid 26022020 BT 3FAGT WTa PR & IR ST
w¥ gafaxoly wwa PR SR URY e (SEIAA) @ i 18.11.2022 @
iR MRy frar T 2| SWiad @ AfRed SR w11 7 ag
(ST Y R iR iz aifdfrm-1981 TE TTel (IO @1 A AR )
HRFRF—1974 & WRMFT & o 16 05032023 BT TR FII GGuoT FRI0T AT,
@IS U Consent To Operate (CTO) ¥ Il fram 7T € | §9 YHR STRGIAT H&IT—11
frwrra &7 % o e sravgs sHMREl W B & S dlel/ARA @
W / 9Rage ax <& ®, forad yafarvr sMmfed JHIO-95 Td Consent To Operate (CTO)
B 7 BT P AT TR TEE—TRIST & Jedd WA TRG B Td &Y
Haferd S0%0 YGuul R A @ FRiad @ SRl 8| (Heree—4 @ Ao

Rei®: 26.02.2020, Her=ih—5 UATGRUT ITUfT YWIO—Uz feie: 18112022 Ud Hel@id—6 CTO
fei® 05.03.2023)

4. YT G Ucel & § SR U 9Y Wi (URER) Fremmaet-2021 @ Frm-42(w)
¥ Ifeafad € 6 “UecaR A9 ad # O Wex B TERTS HUdr WelwR W1 W1 BH &
& R P W7 ABIR T AN 3R Py T4, e gRT 0 gerr f6y .
R &F H el BT AR | S WEE BT AT JEie W ERD
o AW grr fear Smar @ dun fufiadr tR 9 R gwfid @ fwe 9ad
foremraet 2021 & FTH-60(4) A Sfeeillad wrfdeml & o FRAER FriaE @
STl B |

5. WIT @9 UCeT &3 ¥ d1e]/ ARA T ] A W W UHOT FR ol Al 8, e
R ¥y 3-faer o g0 oftfl R wdamiy Rven @ 98 w&a 8, e R
4 IuEfell @ YRdET IaRQ—11 gRT &Rl ol & o eifafiaard weferd
W W a3 fdwg UPMDSS A @ ARIH | 3iFaTeA Aifed FRA DI
T HRIAE B T 8 | »

?7 Ny \‘z1 >

5 [ X
../ \ 'J-L'tq . :‘;// \-;/J

A}

— |



799

/.‘ 6. UG W Ucel 85 a¥,2019 # Ryerm wderor Rud # wnfiver fobar AT T MoEF&CC

Notification No. S.0.141(E) Dated 15-Jan-2016, S.0.3611 (E) dated 25-July-2018, Sustainable
Sand Mining Management Guidelines2016 and Enforcement & Monitoring Guidelines for
sand Mining-2020 @ IIER Sae—3iR ¥ fafmry @ & ud 74 fafed @ &l
& Wy e @i ROE TR By o 3wy R 17.052028 @ g
ﬁw—eﬁw@aﬁm(@ﬁmaﬁm&mﬁmﬂﬁﬁ@ﬁéﬁm%w
i 12.02.2024 P (THO3NON0) H Sub Divisional Committee (SDC) @ Gew! Bl FHIRd
Hvd gy faftmm Sy & @9 @ &5 ud A9 @A &3 Bl Standard Operating
Procedure (SOP) & SR fore Waeror Rurd (SI0THOIR0) Pl IR 53 i &g WAt
&7 3T PY SIIAE B O & 2| (Gera—7 SDC WY T SR i 20.04.2024)

mzwﬁaﬂwma@zﬁmmmwuﬁmww
yre et R amRa 2, e gierd e AT e 5 o @ B

Lupg e
WS @ ARBR), &g Frafery So%0 AR ()
ST | FEALBEUE LIS
E K]

Y a1 W,
st



Q)

DR AT Qi) S o s, il
WAH-R6] g /151, e, g, 7 - 93— 2019

Y

W A, A
AT,

i) |

- ﬂém%a&zowaﬂmwaﬁﬁ%ﬁ%@am&%w@%
ARANT P oy ¥ |
Tt ST THip-769 / 30TH0THOMI0 / 201819, e 04.07.2018 |

eIy,
wﬂaﬁw{ﬁaw%wﬁwmﬁmmwmmﬁaﬁwﬂm
2017 & SR U AT/ 31 kel o) - R $-Ffer & weam
ﬁwmmmﬁ,mmmma?ﬁw%@HMﬁBaﬁW%m
a&wmwmm@mmﬁmmnﬂ:—

0 | oYE | SrEle | awdla | @ o
o | o7 BT AN

;Tm ]
1 e | AR/ | e "n‘rhtr'/qm

wmwﬁaéamﬁﬁwﬂgmmﬁwaﬁmﬁmﬁwﬂu@m
W%WW&/WWWWIW%@W@WW,
amTﬁeaamﬁawawaﬂﬁmﬁwﬁmmﬁmwﬁmﬁﬁ-
1. TR & ARd & R 1007 (et o 2001) @ ey 20 @
Wm@am&ﬁmmmﬁrmﬁwaﬁw—ﬁmﬁﬁmﬁﬁﬁm
B TR W B a2
2. WA & 4R—4 areray w—-zoﬁmﬁa/m@aam@aﬁqﬁmwmoo
Wo &1 g A A B
mﬁaaﬁa&ﬁaﬁﬁﬁﬁaﬁﬁm@mﬁaﬁmél
mmﬁaﬁaaﬁmw@ﬁ@mo*ﬁoﬁaﬁmﬁ
st & fAm o-617 & ol 78 2
mﬁ]ﬁﬂaﬁahoﬁﬁoﬁfoa‘zawfaaﬁémaﬁﬁ%l
mm@a%a#@éaﬁﬁaaﬁﬁ%m%a%ﬁmwmﬁm
ST e € | .
8. mﬁa&?ﬂwﬁwsﬁwaﬁwwm@mﬁq@m

9. UK &5 ¥ o Seue @ e Wwﬁm%w@maﬁﬁa
Y T far wRe T

N o o s ow

NOC & Khanan Pauta-1c:er



&
Wﬁma}aﬁmﬂm%fg%lmﬁmﬂmmf‘&wmmwm?quﬁaua
¥ PR W o
2 SFUT 97 0 o fago 3 PR o T sawer @ merii & fyo 2
mwmwwwmuwaﬂmﬂﬁwaﬂw;
3.%#@@@%?@7%&%1

s.ﬁagﬁwmﬁa#wmmﬁwwwﬁvﬁgﬁfﬁuwm
ﬁmquﬁmwﬁﬁfmml o

e.wwaa%am—wﬁ%qaiwvﬁﬁwmvﬁﬁaﬁwwmﬁa
Wﬁmaﬁﬁs‘aﬁaﬁq@wml

W‘Tﬁaﬁﬁvmﬁw?ggﬁmﬁfwmﬁ?ﬁl

awwlwm\mﬁmamﬁa%zoo AR/ SR it 1 4 e
W%Wmﬁﬁﬁ@?ﬁ@ﬁﬁlwmmmmmﬂ}@%@ﬁ
W%TZEWﬁuﬁrmzooqaijmawsﬁW

GEEE|
Wﬁﬁq\;ﬁﬁw
TSI e /3 /qHfeTid ==
WW&W@WW@W—
1. WWW,WWQ‘\’I
2 & 7 R qmER

NOC & Khanan Patta-Letter



UUUduyd4duau

4o

J U U

oYU U U

v

Yo A Ul bl b g e

N oy,

P ey

802 X7 U
District Survey Report

For

JHANSI

fataun '

Madhyva
Pradesh

AMadfiva *

'radesh

| Lalitpw
15

R ©

”“)1‘7!5(@2015w'ww,m)psohﬂdu com

Ce

Tehsil Boundary -

L3t Updated on 15th Sep 201%) —

Chairman,
District Environmental Impact Assessment Authority,

Jhansi, U.P.
&
District Mining Officer — Jhansi

/
/
TRIECT) (R Tt 3@zl
. [ O,
[ @ SRy Rt sl

SiT)




41

1. "y

di dd

de

d G

Sl

WUy U d Uy

¢ 4 u

ij

N

3803

District Survey Report:Jhansi

Content
Preface
Introduction
General Profile of the district
Climate Condition
Rainfall and humidity
Topography & Terrain
Water Course & Hydrology
Ground Water Development
Drainage System
Socio-economics
Cropping Pattern
Land Form and Seismidistrict
Flora
Fauna
Physiography of the district
Land use pattern of the district
Geology
Geology
Lithology
Mineral wealth
Soil ‘
Sand
Description of River
Process of deposition
Mode of sediment transport
Sediment transport in rivers
Sediment Influx Rate
Recharge Rate
Estimation of Sedimentation
Sedimentation Yield
Overview of mining activity in the district
Reserve Estimation
Detail of Production Of Sand / Bajri or Minor Mineral in Last Three
Years in Distt,

A S M i e T T —

\
v



+ .5:4 iif U ‘ Us ww« fired m;‘ﬂﬂw ‘:é &iﬁ*

{ b
&

J
¥

Uuv

YU

{i‘

ef
s
g

L]
P VI ¥

[}

y

3804

Overview of mining activity in the district
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Table 7: Detail of Production of Sand / Bajri or Minor Mineral in Last Three
Years in District Jhansi '

Sr No. 'YAcmr'r Production of Minor
Mineral (in Cum)
1. 20142015 257343436
2020152006 4472639.29
3. 2016-2017 2434843.03

Table 8: Details of Royalty or Revenue Received In'Last Three Years

Sr No. Year Rcvcnue](cccivcd
1. 2014-2015 Rs.50,28,14,980
2. 2015-2016 Rs.54,69,15,187
3. 2016-2017 Rs. 62,10,54,766

Table 9: List of Mining Quarries in the District with Location, Area and Period of

Voo

Validity
} Sl. No | Tehsil Village | Gata No. | Area Name of Estimated | River ‘
i /Khand | (Ha) Minor Volume |
i No. Mineral of
f Mineral |
| 7l (in Cum)
1 Garautha Devri 380/10, | 21.044 | Sand/Morram Ghasan
- 3321 | !
2 Garautha Behiter - 522gha | 14.164 | Sand/Morram Betwa ‘
'3 . | Garautha Kharwach 434 124281 | Sand/Morram Ghasan 7'
4 Garautha Dekaﬁult;r_ﬂ‘ 1129 12.140 | Sand/Morram Betwa |
50 |
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5 _hGarauthaﬁ”; Thavrro 7‘7 01 319 120.234 Sand/Morram ' ;ééiv'/a
6 ‘Garautha Tehraka - 278 293 | 20. 234 Sand/MorramL ] nrl-iaet'vyai
7 Gaautha  Bach o1 {40468 Sand/Morram | | Betwa
8 | Tahraule | Shamsherpura | 01 12140 sand/Morram | | Betwa
|9 | Tahraule Kukar Gav. = | Olka 30361 | Sand/Morram | Betwa
4 10| Tahraule ~lwharGav 01 12.140 | sand/Morram | | Betwa
3 11 | Moth Paraicha 184 8903  Sand/Morram | | Betwa
ke 12 1 Moth Chelra | 1055, 16.187 | Sand/Morram | | Betwa
4 L 1107 ; |
:3 (13 Mauranlprur wm Mauranepur
|14 Mauranlpru Pachauro | 968, 8.093 Sand/Morram | Mauranepur
=3 d ‘ 796, , .
& | ; 797, : ; 1
~¥ L 1102 | % 1 !
= 15 | Maurenipru | Dhawakar | 1984, 12.140 | Sand/Morram | Mauranepur
2009 |
- Table 10: List of Mining permits in the District with Location, Area and Period of
2 Validity
3
e
Si.No Tehsil Village | GataNo./  Area (Ha) Name of Estimated
- ‘ Khand No. Minor Volume of
g ‘ Mineral ‘ Mineral (in
E | Cum)
-~ 1 Jhansi Senkar | 263 8.00 Sand/Morram | 16184
2 Jhansi Baghaura 563 10.00 Sand/Morram | 30345
;:- 3 Jhansi Gangawale 1 10.00 Sand/Morram | 10115
:ﬁ 4 Jhansi Khereyapale | 1 9.00 Sand/Morram | 9103
5 Jhansi Bargarh | 143 8.50 Sand/Morram | 8557
- 6 Garautha Dhekaure 112¢ 10.00 Sand/Morram | 40460
o (7 Garautha Kudri | 1,218mi 10.00 Sand/Morram | 80920
» 8 Garauthz Arich 502 10.00 Sand/Morram | 40460
3 9 Garautha Tharro 1 8.50 Sand/Morram | 17195
. 10 Mauraniprur = Khakaura 523 10.00 Sand/Morram | 40460
:% 11 Mauraniprur = Dhawakar 1984mi 6.00 Sand/Morram | 12138
g 12 Mauraniprur | Pachauro | 968,1019  10.00 Sand/Morram | 20230
r 13 Tahraule Luhar gav 1 10.00 Sand/Morram | 80920
5 ghat §
J 14 Tahraule Shamsherpura_‘(p_ B 10.00 ~ Sand/Morram | 60690
= 15 Moth WVeIera;‘f_ 1107 1000 sand/Morram | 40460 |
Y 16 Moth | Paraicha 184/4 10.00 Sand/Morram | 40460
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Table 11:- Details of Production of Sand/ Bajari or Minor Minerals in last 3
Years in District Jhansi ‘

}
% 2018-2019

o

T

Srﬁ)T Year

1
e
| 1. 2016 2017
| 2. 20172018 W

2 43 4843 03

] 79 850 00

2 25 6000 00

Production of Minor |
Minerals (in Cum.)

Table 12:- Details of Royalty or Revenue Received in the Last 3 Years.

“ Sr No. ‘ FlnanCIal Year |

R T 2016 2017 ﬁ &
Eﬁzwtd 20172018 1 02,4
{?.ﬁﬁ ©2018-2019 B

Revenue Recelved }

62 ]0 54, 766 OO

20,2, 45 57 326.00

—

1,27, 84 24 854.00 i

Table 13:- List of Proposed Mining areas in District Jhansi With Location
Area and Quantity

'Sl
No.

(S}

‘Garautha

Garautha

Tehsil

Garautha

Garautha

Garautha

01,277 |

W,

' Village / Gata No. / \ Area | Name of | ] Estimated ?Rivcr

{ Khand No. (Ha) ] Minor | Volume of |

i ‘ | Mmcml . Mineral (in |
,,;, § _ S l - [ | Cum)

| Dhamnad _ | 1419 | 24.00 ] Sand/ “ 250,000. OO‘Dhasan
\ (Khand -1) 1] ‘Morrum |

| Dhamnad (448, 449, 20.00  Sand/ ‘ 70,()()0.00 Dhasan
‘ %1193_ ' Morrum |

| (Khand-2) | |
' Kharwanch 1908 20.00 Sand/ \ 180,000.00 ' Dhasan
1 \(Khand -2) | Morrum ‘ i
Devari 332/1 10.00 | Sand/ | 60,000.00  Dhasan
' (Khand -2) | Morrum ] %

Teharka 13.00 = Sand/ |

52,0000 Betwa
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L] - 7“i o _(_I_(hand 2) | B Mouum o
6 |Garautha Khama 01, 470 12.00 Sand/ 48,000.00 Ber.
] ‘ Morrum |
7 |Garautha Kudri 01,218 14.00 Sand/ £ 80,000.00 | Betw.:
Morrum’ |
o 8* |Garautha Motikatra 1419 24.00 Sand/ | 250,000. OO ‘Dhasar
gy (Khand -1) Morrum
g 9% |Garautha | Motikatra 1419 24.00 | Sand/ 220,000.00 { Dhasar.
s (Khand -2) Morrum o
e /10 |Moth Salemapur 321 w 10.00 | Sand/ 50,000.00 | Betwa
i : Morrum
~ 11" [Mauranipur | Nawada 373,374, Sand/ | 15,000.00 ’ Managort
N 382, 383, Morrum
o 384, 386,
i 387, 388,
" 782, 800,
& 092 l B
- .| 12 [Mauranipur | Atpei 794 2.50 Sand/ 8,000.00 | Managoru
- ’ Monum
X » 13 Mauranipur | Atpei / 28, 67,73, 14. 00 Sand/ 70,000.00 | Saprar
' Nawada 76 & Morrum
g ] Nawada
A - | 872
> ‘ 14 (Maurampur Khakaura 523 20.00 Sand/ | 150,000.00 Dhasan
-3 L Morrum ] -
. ; 15 JMauranlpur | Dhawakar/ 1984& , 9.00 Sand/ 35,000.00 @chnui
ey | | Sitora Sitora1 | Morrum 1 -
2 Note -* NOC FROM FOREST DEPARTEMNT IS UNDER PROCESS.
~ Table 14:- List of Operative Mines of Sand / Morrum in District Jhansi
~¥ Sr. | Name & Address | mmﬁﬁ?rio}f T
5 N e St S |
B J Tehsil | Village | G’tta I Area f
B ] ) (Ha) _
e 1. [RS.L World Pvi. A}‘E‘aﬁmﬁh}f [ Devari  |308/103 | 21.044 | 19.02.2018 |
.y | Ltd.: M/s Shri | ' | o |
o | Kailash Chandra | ‘ | 18.02.2023 |
=, | Gupta S/o Shri f | [\ d |
— ' Murari Lal Gupta, J l J
R :3 'Residence - F - | }J | | '
e | 7/M 708, Arera " { I
e |Colony, Bhopa! | | | | .
::‘ﬁ - = e S w— e —— - = e
g WS
r,,.;
—~X
7y
s}
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(M.P)

Vikram
Construction
Company.: R/o-
Near Bharat

Mandir, Chirgaon

Road, Jhansi

Ambey Supplicrs

Pvi. Lad.

R/o- W 21, Ist Story

Rajauri Garden |
New Delhi

Ashish Yadav

R/o- Village &
Post Banagaon,
Tehsil & Distt.
Jhansi

Mayank Tomar

R/0- 126, Bapu
Nagar, Bhilwara

(Rajasthan)
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Garautha

Garautha

Tahrauli

Mauranipur

?

Kharwanch

Erach

Shamsherpu

ra

‘Dhawakar
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[
i
|

|
|
|

Ordinary earth and Sand has become very important minerals for our society

due to its many uses. Ordinary earth can be used for making brick, filling roads,
whereas sand may be used as building sites, brick-making, making glass,
sandpapers, reclamations, and etc. The role of sand is very vital with regards to the

protection of the coastal environment. It acts as a bulfer against strong tidal waves

434 24281 | 19.03.2018
{0
18.03.2023
ol 40468 | 10.12.2018
{0
09.12.2023 |
01 12140 | 04.04.2018
to
03.04.2023
1984, [ 12.140 | 07.04.2018
2009 to |
06.04.2023 |
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OF GUIDELINES FOR WORKS ON DE-SILTATION FROM
BHIMGAUDA (UTTARAKHAND) TO FARAKKA (WEST BENGAL), by
Govel‘nmcnt of India Ministry of Water Resources, River Development and
Ganga Rejuvenation National Mission for Clean Ganga (2017).

21, River SM/Iining Management Guideline, Ministry Of Natural Resources
And Environment Department Of Irrigation And Drainage, Malaysia

22, Statistical Bulletin, 2006, District Jhansi

23.mﬁmf-dra}@%éiégonslliﬁé in the United States”
(1976). Dendy , F.E. and Bolton, G.C. , Journal of Soil And Water
Conservation, Nov-Dec, 1976, Pg-264-266.

24, Singh, 1.B., Ansari, A.A., Chandel, R.S. and Misra, A.. 1996, Neotectonic
control on drainage system in Gangetic Plain, Uttar Pradesh. Journal of the 4
Geological Society of India, 47, 599—609. |

25, Survey of India To osheet B |
26. Sustainable Sand Mining Management Guidelines 2016,MoEF & CC, ﬁ
Government of India, New Delhi ;
27, Tangri A.K., Ram Chandra & S.K.S.Yadav (2000) — Detrital influxes in the ,
melt- water of Gangotri Glacier, Garhwal Himalaya. Nat.Sem. on ]
Geodynamics & Environmental Management of Himalaya, Srinagar J
(Garhwal), Dec.4th-6th, 2000. !

28. The Uttar Pradesh Minor Minerals (Concession) Rules, 1963 j
29 The Environmental (Protection )Act, 1986 and Amendments "

- _—

30,/ Uttar Pradesh, District Gazetteers, Jhansi, 1988 !
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-

. ’ Ministry of Environment, Forest and Climate Change
Z S e (Issued by the State Environment Impact Assessment
§ § ooy e Authority(SEIAA), Uttar Pradesh)

2 é To,

E © The Owner

(48]

VIPIN KUMAR SAXENA
R/0-MIG-A/135 Aashiyana Prtham Teh Distt Moradabad UP -244001

1

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/UP/MIN/56882/2020 dated 22 Sep 2020. The particulars of the environmental
clearance granted to the project are as below.

!
I 1. EC Identification No. EC22B001UP110182
2. File No. 5860/5578
I 3. Project Type New
m 4. Category B1
L 5. Project/Activity including . 1(a) Mining of minerals
> Schedule No. i . X
i 6. Name of Project Area 24.00 Ha On Dhasan River for
Sand/Morrum Mining Project at Gata No.-
m 1419 Kha Khand No.01 Village-
< Dhamnaud, Tehsil-Garautha, District-
Jhansi, U.P.
Q 7. Name of Company/Organization  VIPIN KUMAR SAXENA
| 8. Location of Project Uttar Pradesh
1 9. TORDate 08 Jun 2020

/

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

AT

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=Window Hub )

(e-signed)
Member Secretary
Date: 18/11/2022 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001UP110182  File No. - 5860/5578  Date of Issue EC - 18/11/2022 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Magar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/56882/2020 & SEIAA, U.P File no-5860-5578

Sub: Environmental Clearance for Proposed Sand/Morrum Mining from Dhasan Riverbed at Gata No.
1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha ,District- Jhansi U.P., (Leased Area —
24.00 Ha).

Dear Sir,
This is with reference to your application / letter dated 04-03-2020, 20-05-2020, 22-09-2020, 28-
09-2020, 09-10-2020, 05-10-2020, 13-10-2020, 11-08-2021 on above mentioned subject. The matter was

considered by 678" SEAC in meeting held on 08-08-2022, 693" SEAC in meeting held on 12-10-2022 and
668" SEIAA in meeting held on 10-11-2022.

A presentation was made by the project proponent along with their consultant M/s Paramarsh
(Servicing Environment and Development), Lucknow, UP to SEAC on 08-08-2022 & 12-10-2022.

Project Details Informed hy the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about
their project —

1. The environmental clearance is sought for Sand/Morrum Mining from Dhasan Riverbed at Gata No.
1419 Kh Khand No.- 01Village- Dhamnaud, Tehsil- Garautha ,District- Jhansi U.P., (Leased Area —
24.00 Ha). 2

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
110/Parya/SEAC/5578/2019 dated 08/06/2020.

3. The fresh public hearing was organized on 06/05/2022 in the Meeting Hall Tehsil- Garautha District —
Jhansi. U.P.

4. Salient features of the project as submstted by the project proponent:

1. | On Line Proposal No. o | |SIA/UP/MIN/S6882/2020 1
2. | File No. allotted by SEIAA UP ] J 5860/5578 ‘
3. | Name of Proponent \ Sri Vipin Kumar Saxena S/o Sri Oom Prakash Saxena ‘
4. Akﬂﬁtbﬁesﬁbﬁdence address of R/o MIG —-A/135 , Aashiyana Pratham Tehsil and District ﬁ
| _proponent and mobile no. | Moradabadu.p 3
5. Name of Project ' sand Morrum Mining -
[6. PrOJect Location(Plot.Khsra/Gata ' Khand No.- 01Gata No. 1419 Kh S i
No.) T
7. Name of River ~ DhasanRiver ’"W"'“{
é Name ofVlIIage - - | Dhamnaud 7;77__7 S ‘\
| 9. Tehs|| >, | Garautha S ; - |
10 Drlstnct o B ] Jhan>l S - i{\
11  Name of Minor Mmeral ‘ sand/Morrum a ~*t;
12 Sanctloned Lease Area (inHa) 24.0 Ha. o ]
|13, Max. & Min mRLwithin lease area 121.0 mRL& 128.5 mRL. B ]
14.  Pillar Coordmates(\/vnhed by POINT LATHTUDE |- LONGITUDE }
DMO) A | 2“40 42. 00"N . 79°23'00.70"E ‘
| B 25'40'51.10'N | 79°23'04.40"E |

EC Identification No. - EC22B001UP 110182  File No. - 5860/5578  Date of Issue EC - 18/11/2022 Page 2 of 11



15 TotalGeoIoglcaI Reserveﬂ

‘ 176 l Total Mineable Reservc

| 7,20,000m” /Annum

2 55 767m° /Annum

@
CZP ‘
T C [ 2570'59.60'N | 79°23'06.10"
D | 25710440°'N | 79°23'04.10°€
i e  25°41'08.80"N | 79°23'0150°E |
| F | 2SAIILEON | 79°22'S8.40'E
|6 asuiseoN | 7922510
LR samarN | 79223778
L saasIIN | 79223844
J 25°41'20.80"N 79°22'54.50"E
! LK 2511630°N | 79°2303.60°F
L | asworgoN | 7923000
LML 2505730°N | 79231160
| sosegon | 7o sioo0e |
o 25°40'48.30'N | 79°23'08.40"E
i P 25°40'40.31"N 79°23'03.62"E

‘ 17 Prppoged Productlon/ Year N

18. | Sanctioned Period ofl\/lme lease -

| 2,50,000 m’

5 Years

i 19. | Method of Mmmg
| a

b—1

Open cast Manual / Semi Mechani;éail\/i‘ining Method/Bar

‘Scalping or skim mining (as per IBM rules & SSMMG, 2016)

| 20. | Nor of wgﬂgpg day< - 225 Days
ELL_\[\/glglngbgugs/day ,,,,,‘_ o "éﬁéi;ﬁré -
122, | No. of workers ] | 90 Worker -
[ 23. | No. of vehicles movement/dav 123Trucks / Day o -
| 24. | Type of Land River Bed (Govt. Land) B
| 25. | Ultimate pfgepth of | Mmmg 13m -
26. | Nearest metalled road from site 1.0 Km
| 27.| Water Requirement PURPOSE LREQUIREMEI\T(KLD)
Drinking 109
‘ Suppresmon of dust L 120
“i ¢ Plantation Tﬂ B -
Others (|f any) o j -
. lTotal o7k |
‘ 28.‘TName of QCl Accredited Ind Tech House Consult Certificate No- ;
| Consultant with QCI No and NABET/EIA/1821/RA0098 ‘

) perlod ofvalidity,.
29 | Any Imganon pending agdlnst the
| project or land in any court

[ 36 | Details of 500 m Cluster Map &
‘ | Certificate verified by Mining
| Officer

31 | Details of Lease Area in approved
| DsR B

| 32 Proposed EMP cost )

_33”7 Proposed total PrOjCCl cost

| 34. | Length and breadth of Haul Road
I 35 No of Trees to be Planted

| 36. Momtonng Period

5. The mining would be restricted to unsaturated zone only above the phreatlc water table and will 1 not

Period of Validity- 24-10-2022

Letter No1630/30 M.M.C /(2019-20)
| Date-03.02.2020

Yes (Page No: 52, Table No:13 & Sr, No: 01)
\

 2301llac S
‘ 1.08 Crore

‘ 1000 mtr Le ngth & 6n| wndth haulagn coad

- /92 Trees o

1 e R —

October 2020 - Dgcgmber 2020

intersect the ground water table at any point of time.

EC Identification No. - EC22B001UP110182

File No. -

5860/5578 Date of Issue EC - 18/11/2022 Page 3 of 11

No o —7"‘_‘_]
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6. This project does not attract any of the general conditions applicable on mining projects, apecified in ™

IA Notification 14/09/2000,

7. Tie mining operation will not be carried out insafety zone of any bridge
fragile zone such ay habitat of any wild fauna,

8. Thereis no litigation pending in any court regarding this project,
9. The project Proposal falls undey catepory=1(a) of FIA Notification, 2006 (a5 amended),

or embankment or in ©eCo

Based on the recommendations of the State Loyel Expert Appraisal Committee Meeting (SEAC) held
on 08-08-2022 & 12-10-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its
Meeting held 10-11-2022 and decided to grant the I'nvironmental Clearance 1o the title project for
collection of 2,50,000 m" /Annam lease area of 24 ha subject to effective implementation of the
following General Conditions and specific conditions:-

General condition;

1. This environmental clearance js subject to allotment of mining lease in favour of project proponent
by District Administralion/Mining Department,

2. Forest clearance shall be taken by the proponent as necessary under law,

3. Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of FIA Notification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a

hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

5. Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or ermbhankment.

7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with, Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul rgads to control dust will be ensured by the project proponent.

8. All necessary statutory clearances shall he obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places.

10. No tree-felling will be done in the leased area, except only with the permission of Forest
Department,

11. No wildlife habitat will be infringed.

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity
and flow pattern of the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO,
PCB and SEIAA within 02 months.

15, Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEIAA within six months,

16, Hydro-geological study shall be carried out by a reputed organization/institute within siy months
and establish that mining in the said area will not adversely affect the ground water regime. The
report shail be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is
observed /anticipated, mining shall not be carried out.

(o2}

EC Identification No. - EC22B001 UP110182  File No, 5860/5578  Date of Issue EC - 18/1 1/2022 Page 4 of 11



17.

18.

19,

20.

21,
22,

23,

24,

25.

26.

27.

28.
29.

30.

31.

32.

33.

825 &

Adequate protection against dust and other environmental pollution duc o mining shall be made
so that the habitations (if any) close by the lease area are not adversely affected. The status of
Tnplementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity
should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures
which can help in improving the quality of life of economically weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be
utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the operational phase and submitted
to the SEIAA.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions
the District Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard &
soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by IstJune and 15t December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchavyat, Zila Parisad/
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed by
MOoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be ddopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to -be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income generating
measures which can help in upliftment of poor section of society, consistent with the traditional
skills of the people shall be identified. The programme can include activities such as development
of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities such
as roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.

EC Identification No. - EC22B001UP110182  File No. - 5860/5578 Date of Issue EC - 18/11/2022 Page 5 of 11
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34._, Action plan with respect to suggestion/improvement and recommendations made and agreéd_ .
) during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of
UPPCB and SEIAA within 02 months.

35, Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972

from the competent authority, if applicable to this project.

36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is ohserved, necessary safeguard measures shali e taken in
consultation with the State Wildlife Department. For the purpos
amongst the workers about the nesting sites so that such
during operations of the mine for taking required safeguard measur

1)

/ 0

37.  The project proponent shall

shall not be affected.

38.  The project Proponent shall obtain Necessary prior permission of the competent Authorities for

withdrawal of requisite quantity of water (surface water and groundwater), required for the
project,

39.  Appropriate mitigative measures shall be taken to prevent pollutior
with the State Pollution Control Board. It shall be ensured that there is
in the river from the vehicles used for transportation.

40.  Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded

of the river in consultation
no leakage of oil and grease

41. Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, creche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of
condition to improve the living conditions of construction labour at site) .

42.  Personnel working in dusty areas should wear protective respiratory devices and they should also
be provided with adequate training and information on safety and health aspects. Occupational
health surveillance program of the workers should be undertaken periodically to observe any

~ contractions due to éxposure to dust and take corrective measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Parnchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The clearance
letter shall also be put on the website of the Company by the proponent.

44.  The environmental statement for each financial year ending 31st March in Form-
to be submitted by the project proponent to the
prescribed under the Environment (Protection) Rule
be put on the website of the company along with
clearance conditions and shall also be sent to the
Lucknow by e-mail.

45.  The green cover development/tree plantation is to be done in an area equivalent to0-20% of the
total leased area either on river bank or along road side (Avenue Plantation).

46.  Debris from the river bed will be collected and stored
strengthen the embankment.

47. Safety measures to be taken for the safety of the people working at the
given, which would also include measure for tre
snake.

48.  Periodical and- Annual medical checkup of workers as per Mines Act
under ESI as per rule.

Specific Conditions:

V as is mandated
concerned State Pollution Control Board as

s, 1986, as amended subsequently, shall also
the status of compliance of environmental
Integrated Regional Office, MOoEF&CC, Gol,

at secured place and may be utilized for

mine lease area should be
atment of bite of poisonous reptile/insect like

and they should be covered

EC Identification No. - EC22B001UP110182  File No. - S8E0/5578  Date of Issue EC - 18/11/2022 Page 6 of 1t
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3

1. ‘?/a!iditv period of this EC is 5 years from the date of issue as the Lol has been issued for a period ofg
years or co-terminus with the validity of current mine plan or current lease period whichever is
earlier. After this period the EC will become null and void.

2. In the absence of replenishment study, in compliance of Hon’ble NGT Order dated 06.05.2022
initially the EC will be operational till 31.12.2022. Permissible quantity and area shall be strictly
limited to quantity and area mentioned in Lol or mining plan, whichever is lesser, and maximum
mineable depth will be limited to as approved in the mining plan.

3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to SEIAA, UP
for amendment in EC for mineable quantity and maximum permissible depth for mining based on
scientific findings of replenishment study. Such study shall be placed before SEAC for appraisal for
next three years to assess rate of deposition and accordingly, mineable production capacity and
depth can be prescribed based on trends analysis, provided it is found scientifically satisfactory by
the SEAC. The placing of the study report SEAC is mandatory for initial three years.

4. Directions/suggestions given during public hearing and commitment made by the project proponent
should be strictly complied.

5. Acertificate from Forest Department shall be obtained that no forest land is involved in mining or as
a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act, 1980
and submit before the start of work.

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

7. If the proposed project is situated in notified area of ground water extraction, where creation of new
wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it. _

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
Horticulture Department, for planting at least 24,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with provision
for maintenance for 5 years. Survival of plants should not be less than the survival rate notified by
Uttar Pradesh Forest Departntent otherwise it will be treated as violation of EC condition.

9. In consultation with District Environment Authority or an Authority nominated by concerned DM,
project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 120 ha. Funds for the same will
be kept in a separate bank account and six monthly compliance status will be presented by project
proponent before the nominated authority in the District.

10. Department of Geology and Mines, Government of Utlar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported to
UPSPCB for appropriate legal action and recovery of compensation. .

11. Any application for transfer of this LC, during its validity period unless it is cancelled by a competent
authority, has to be necessarily accompanied with status of compliance of EC conditions duly
certified by IRO, MoEFCC, Gol, Lucknow.

12. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring air
quality and mining should commence only when air quality attains the prescribed standards.

12

|

13. In compliance of Hon'ble NGT Order dated 06.05.2022, for subsequent years, Project Proponent shall
submit fresh annual replenishment study to SEIAA, UP for amendment in EC for mineable quantity
and maximum permissibie depth for mining based on scienific findings of replenishment study. Such

EC Identification No. - EC22B001UP110182  File No. - 5860/5578 Date of Issue EC - 18/11 12022 Page 7 of 11
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19.

20,
21,

37.

38.

41.

_Link Road trom the quarty site to the main road shall he constructed

‘\'\m:\f shall be placed betore SLAC tor appratsal for next three years to assess rate ol deposition and
‘:u‘m»dnml\r. mineable production capacity and depth can be prescribed Based on trends analysls,
provided it is found sclentifically satisfactory by the SEAC. The placing of the study report ol AG 18
mandatary tor initial three years

NOC from lriigation Department/ Concerning Authority regarding river bed mining to be obtalned
betore start of mining activity

The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also he annexed along with the compllance
report.

D . N \
. Preference should be given to indigenous local species as pel the consultation of the lacal district

Forest Officer.

as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored, Suitable mea
be taken tor proper maintenance of vehicles used ina quany operation and transportation.
The project proponent should explore the possibilities of rainwatet harvesting.
Agreement/ Consent between project proponent and competent authority/ 1
road trom lease site to link road.

sures shall

andowner for haulage

Latest technology (water sprinklers/ tankers) to be adopted (ol mitigating dust at source points in

lease arca and haulage road during operational activity/vehicular movement.
As per the proposed plan, plantation with area specific plant species, number of plants to be planted.

_Water requirement details along with source of water and the permission/ agreement with the

concerning authority/ water supplying agencies to he submitted.

The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less.

At the time of operation, project proponent will comply with all the guidelines issued by Government
of India/State Govt./District Administration related to Covid 19.

Environment management in according to environmental status and impact ol the project.

During the school opening and closing time transportation of minerals will be restiicted.

Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.

_No mining activity should be carried out in-stream channel as per SSMMG, 20106.

pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up under
the control of a Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should be taken.

4. One month monitoring report of the area for air quality, watet quality, Noise level. Besides flora &

fauna should be examined twice a week and be submitted within 45 days for a record.,

_Provision for cylinder to workers should be made for cooking.
. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department

applicable norms and standard fixed by the Government.
Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the

road. Width of the haut road shall be more than 6 meter.
Indigenous plants should be planted according to CPCB puidelines and in consultation with local

Divisional Forest Officer.

. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a

QCI-NABET accredited consultant, and the District Mines Dficer.

Provision for two toilets and hand pumps should be made at mining site,

Drinking water for workers would be provided by tankers.

EC Identification No - EC228001UR 110182 File No BU60/6578  Date ol rane LG 18/11202.) Page 8ol 11
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42..Ylining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
© sustainable sand mining management guidelines 2016.

43. A vuffer/safe zone shall be maintained from the habitaticn as per mining guidelines.

44. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.111 dated 01/05/2018.

45. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report. )

46. Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER. )

47. The excavated mining material should be carried and transported in such a way that no ObSthCt'on
to the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department, : : ;

48. Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed. N

49. The project proponent shall ensure that if the project area falls within the eco-senSI‘tlve. zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life under
the provision of Wildlife (Protection) Act, 1972 shall be ohtained before commencement ofwor.k..

50. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it wiil amount to violation of £.C. conditions. If the certificate related to cluster
provided by the competent authority is found false or incorrect then punitive actions as per law shall
be initiated against the authority issuing the cluster certificate.

51. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board
Wild Life (NBWL) even if the eco-sensitive zone is not earrmarked.

52. To avoid ponding effect and adverse environmental conditions tor sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

53. In case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 05 ha, but
factually the distance is less than 500 mt and the mine is located in cluster of area equal or more
than 05 ha, the E.C issued will stand revoked.

54. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

55. The mining work will be open-cast and manual/semi mechanized (subject to order of Hon’ble
NGT/Hon'ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed for
mining purpose. No drilling/blasting should be involved at any stage. o

56. It shail be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
ever is less, shall be left on both the banks of precise area to control and avoid erosion of river bank.
The mining is confined to extraction of sand/moram from the river bank only.

57. The project proponent shall undertake adequate safeguara measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area
shall not be affected.

58. The project proponent shall adhere to mining in conformily to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine lease

i‘e.. the distance from the bank of river to be left un-worked (Non mining area), distance from the
.brldges etc. It shall be ensured that no mining shall ba carriec out during the monsoon season.

59. The proiect Proponent shall ensure that wherever depleyment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

EC Identification 1o - EC22B001UP110182  Flle No. - 5860/5576  Date of esue £C - 18/11/2022 Page 9 of 11
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will provi e acti i
- adeguate training and inforr: ti e Rt e e A e COV\ja
ation on safety and health aspects, Periodical medical examination of

the workers en i i
st ot heqlgtig:j ln.th? Project shall be carrieq out and records maintained. For the purpose,
B, Tl it par;n . t amination of the workers should be drawn and followed accordingly.
heters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact zone

shall be moni iodic: i
DS, pr;ltzgecglpéerll'(f)dlcally. Further, quality of discharged water if any shall also be monitored
» DO, pH, ofiform and Total Suspended Solj
62. Effective safeguard mea ot water oo

Prone to air pollution 3

Tk i D' \\
60. i.q1e project pProponent i

sures, such as regular water sprinkling shall be carried out in critical areas

PoINt and all transfer .”d having high levels of particulate matter such as loading and unloading

points. Extensive water sprinkling shall be carried out on haul roads.

63. It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard.

64. Tlhe extended mining scheme will be submitted by the proponent before expiry of present mining
plan. .

65. Four ambient air quality-monitoring stations should be established in the core zone as well as in the
buffer zone for monitoring PM10, PM2.5, S02 and NOx. Lozation of the stations should be decided
based on the meteorological data, topographical featui=ze and environmentally and ecologically
sensitive targets and frequency of monitoring should be undercaken in consultation with the State
Polluticn Control Board.

66. Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

67. Proponent wii provide adequate sanitary facility in the form cf mobile toilets to the labours engaged
for the project work.

68. Solid waste material viz., gutkhapouchs, plastic bags, g.asses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.

69. Natural/customary paths used by villagers should net be obstructed at any time by the activities
proposed under the project.

70. Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and report
be subrritted to Integrated Regional Office, MOEF&CC, Gai, Lucknow, SEIAA, U.P. and UPPCB.

71. The project authorities shail ;advertise at least in twe oczl newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy of
the clearance letter is available with the State Pollution Control Board and also at web site of the
SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the integrated
Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

72. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection. -

73. Concealing factual data or submission of false/fabricated ¢ats, and failure to comply with any of the
conditions mentioned ahove may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986. ’

74. Any apveal against this environmental clearance shall lic with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed vnder Section 11 of the National Environment
Appellate Authority Act, 1997.

75. Waste water from potable use be collected and reused for sprinkling.

76. A width of not less than 50 meter or 10% wid:h ol river oo be restricted for mining activities from
river bask. A condition can be imposed that Mg i be Lone from river activities from river bank.
You Lhail also ensure that the proposed sife is not o pore of any no-development zone as

requirec/prescrived/identified under law. In case of vivlation, this permission shall automaticaily deem

EC Identification o - ECZ2B001UP110182  File No. - 5860/ 0078 Dalz of saun S0 - 1811112022 Fage 10 of 17
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SN\
to b~ cancelled. Also, in the event of any dispute on ownershin or land use of the proposed site, thi
Cieanance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the Nationai Greer Tribunal, if preferred, within a period
of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-al a, under the provisions of the Water
(Prevention: & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability fnsurance Act, 1991 along-with their
amendmenis and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved pians and proposals incorporating the
conditions specified in the Environmental Clearance within U3 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MOoEF. SEIAA may impose additional environmental conditions
or modify the existing ones, if necessary. ’

This is tc request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/200¢, as amended and send regular compliance reports to the
authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action o -

1. The Principal Secretary, Department of Environment, Ferest and Climate Change, Government
of Uttar Pradesh, Lucknow (email -- soenvups@rediffrnail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 {email -
sudheer.ch@gov.in)

3. Deputy Director General of Forests {CY. Integ rated Yogianal Office, Ministry of Environment,
Farest and Climate Change, Kendriya Bhawan, S$th Flent, Sector “H”, Aliganj, Lucknow ~ 226020
femiait ~ rocz.dko-mef@nic.in)

4. District Magistrate Jhansi,

5. Member Secretary, Uttar Pradesh Poilution Control Board. TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gorati Nagar, Lucknow-226010 (emaif - ms@uppch.com)

6. Copy lo Web Master for uploading or PARIVESH Pertal,

7. Caopy for Guard File. 2

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signaturejf)m Verified

Digitally signed by gtmber
Secrelary
Member Secreta
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UPPC|

W Uttar Pradesh Pollution Control Board
"ls_%.;;;z“’,\z« Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226(
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: WWW.UPPCh. CO My

ﬁEITI/UPPCB/Jhansi(UPPCBRO)/CTO/both/JHANSI/2022 Date: 05/03/2023

To,

M/s ‘

VIPIN KUMAR SAXENA

KHAND NO.-01 GATA NO.-1419Kh KHANDA NO.-01, VILLAGE- " Application Id- |
DHAMNAUD, TEHSIL-GARAUTHA, DISTRICT-JHAN S1,284203 19117307

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to VIPIN KUMAR SAXENA located at KHAND NO.-01 GATA NO.-1419Kh
KHANDA NO.-01, VILLAGE-DHAMNAUD, TEHSIL-GARAUTHA, DISTRICT-JHANSI,284203.

subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA VIPIN KUMAR SAXENA granted for the period from 05/03/2023 to 31/12/2027 and valid
for manufacturing of following products.

\S "Product Quantity Unit
No
1 \Sand/Morrum 250000 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

. Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point ‘
Domestic 1.0 KLD Septic Tank Soak Pit

(1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

———

S.No. ’ Parameter [ Standard T
(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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v) The treated sewage shall be reused in gardening ag far as possible. The STP shall be maintained
continuously so as 1o achicve (he quality of the treated sewage (o the following standards,
y

S No. Parameters Standards
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall usc following fucl and instal] a comprehensive control system consisting of control
cquipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achicve the level of pollutants to the following standards,

Air Pollution Source Detalls

S No. Air Type of fuel|  Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

SNo. | Stackno | Parameters | Standards
1 , Particulate Matter Ambient Air
‘ Standard as per
S i __E(P) Act 1986.
In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phonc/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambicent noise standards for night and day time as prescribed for respective

arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq o )
’ , Day | Night| Day Night| Day Night| Day | Night

) ) Time | Time | Time | Time | Time | Time | Time Time

{ 75 70 65 55 | 55 45 50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.
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. Competent Authority reserves the right to cll:ingc/modil'y/zl(ld any time any condition of this CCA,

o. Unichas to comply with the following specific & gencral conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house kcepirig. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manﬂhcturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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specitie Conditlons:-

| Phis consent is valid tor production capacity Sand/Morrum 250000 Cu meter/yenr, by opencant and
mandal mining i 244 heetare leased aren Gata No, (19 K0 Khand No.- 01, Village Dhamnand, Tehnil
Garantha, istriet- Thansi,

Y ONaning wnit shall comply with the conditions ol Lnvironmental Clenrance innued by Stite JLevel
Pivironment Tmpact Assessment Authority (SEIAA) vide FC [dentificntion No, HC22B001UPTIOTHZ duted
IRLU12022 and submit its complinnee report to UPPCE,

LA the lease agreement expires prior to M1-12-2027, then the validity of thig CTO shall atand expired
stmultancously with the expiry of mining lease,

4. Mining shall be done as per FC issued by SEIAA and directions i
Administration,

S, The unit shall submit the latest copy of Audited Balanee Sheet/t ' A, Certificate (Fixed Assctst Current
nt fee payable by the industry within 15 days. In

ven hy Mining Depurtment/District

Assels - Current Liabilities) for verification of the Conse
case CTO fee dues then it shall be submitted to the Board immedintely.

o. Unit shall develop and maintain green beltas per (he conditions of Lnvironmental Clearance.

= Unit shall not withdrawal ground water for any industrinl activity without obtaining neeessary permission
from UPGWA.

S, The domestic offluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
lndustry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10, Unit should operate and maintain installed water sprinkler system cffectively and continuously to achicve
the standards prescribed under E(P) Rules, 1980.

L1 Unit shall submit Ambient air monitoring reports ol NABL aceredited laboratory on quarterly basis to the
Board.

12, All trucks. tractors used in transportation of Sand/Morrum shall be covered by canvas sheel Lo prevent
dust emission.

13, Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

1. The dust suppression measures like water spraying will be done on the haul roads and working arcas.

15, Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

lo. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

18, Consent fees if revised, shall be payable by industry from the date of its applicability.

19, Industry shall comply with the relevant provisions of Environmental Laws.

20, 1f closure order is issued by CPCB or UPPCB against the unit, then CTO issued carlier,will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

RAJENDRA Sy
SlNGH DM?.: 1})“.05‘0(. 09:16:18
105'30°

Chief Environmental Officer (circle-2)

Copy to:

Regional Officer, UPPCB, Thansi with direction to send the compliance report of CTO conditions on

quarterly basis.
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Chief Environmental Officer (circle-2)
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: infol@uppeb.com, Website: www.uppch.com

Validity Period :25/01/2023 To 24/01/2028

el No. - 1724 10/UPPCBAhansi(UPPCBROYCTEIHANS2022 Dated:- 28/01/2023

1o,
Shri VIPIN KUMAR SAXENA
M/s VIPIN KUMAR SAXENA
KITAND NO.-01 GATA NO.-14

OGARAUTHA, DISTRICT-JHANSI,284203
JHANSI

[9Kh KITANDA NO.-01, VlLL/\Gli-DH/\MN/\UD, TEHSIL-

. ~ . 3 . # Sreati > isi t
Sub: Consent to Establish for New Umt/luvxp:mS|on/l)lvcrslhutmn undcrdthAe. prl(;:zs‘;g:tsi(ﬁ,
Water (Prevention and control of pollution) Act, 1974 as amended and Air (

and control of Polution) Act, 1981 as amended.

on Form No.- 18988000 dated - 15/12/2022. After examining the

Please refer to your Applicati .
anted subject to the compliance

apphication with respect to pollution angle, Consent 10 Establish (CTE) is gr

ol foliowing conditions :

! Consent o Establish is being issucd for following specific details :

\- Site along with geo-coordinates :

13- Main Raw Material i I

~ Main Raw Material Details B

‘| Raw Material Unit Name | Raw Material Quantity

| 250000 |

Name u ! R:i\\’ ‘\drzl.ivérial
SAND MORRUM Cubic Meters/Year |

(- Product with capacity
Product Detail . . o

Name of Product i ‘{ m]’,l‘,()dQc_tﬁQur‘qr,ljtit);H_‘,
SAND MORRUM MINING (CUBIC 1 250000
METER/ANNUM) | - -
[)- By-Product if any with capacity
, By l’rmh‘lc( Detail ey
Name of By Product Unit Name Licence Product Install Product
| | Capacity | _Capacity
NA Cubic Meters/Year | 0 | 0

Water Requirement (in KLD) and its Source :

Source of Water Details

Source Tvpe | Namc of Source Quantity (il\';L/l)d‘,
River | RIVER ] 6.0

Quantity of eftfluent (In KLD)
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